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CEMTRAL AOniNISTRATIl/E TRIBUNAL
PRIWCIPAL BENCH

NEU DELHI

REGN. M0> D.A, 953/87 DATE CF DECISION; 16.12.1S91

Gaya Parshad ... Applicant.

\JaTsus

D.C.I, & Ors, ,,, Respondents,

CORAI^;

THE HDN'BLE DUSTICE U.S. FiALII^ATH, CHAIRMAN,
THE HON'BLE m, O.K. CHAKRAWORTY, nEPIBER(A).

For tha Applicant. .... Sbri B.3, l^ainee,
Counsel,

For tha Respondants. ... Shri D,N. f^oolri,
Counsel, -

(Dudgernent of the Bench delivered by ^
Hon'bls Mr, Dustice U,S, T'lalimath,
Chairman)

After the Original Application uas hsard for some

time, ue are left uith the' impression the t the statutory

right of appeal available to ths applicant must be availed

of by him. As a matter of fact, he came before the Tribunal

even before the impugned order of punishment uas passed, Ths

order of. punishment uas imposed only after he filed the 0,A,

before the Tribunal. The applicant, uho uas also prasent in

ths court, submitted that^after the G.A, uas'admitted on

14,4,19B7, he, on the basis of receipt of ths ordsrs imposing

penalty dated 18,3,1987, • pre fened an appeal to the Divisional

Commercial Hanager, Neu Delhi, That^appaal has obviously

not been disposed of by the Appsllats Authority because he

U3S pursuing his case before this Tribunal,
I

Having regards to the facts and circurb tsnces of the

case, ue think it proper that the applicant should approach
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ths Tribunal only after he has exhausted ths remediss

auailsblis to him by u ay of appeal. Le'srnsd counssi for the

applicant submitted that hs should bfj allouesd to file a fresh

memo, of appeal, Ue consider it proper to parmit him to

file B frssh mfsmo. of appeal against the order dated 16,3,1987 •

uithin a period of 10 days from today. The respondents shall ,

entertain ths same uithout raising any objecti'ons regarding

limitetion. They shall dispose of ths appael uithin a period ,

of three months from ths dats of receipt of memo, of appeal.

It is nesdless to say that the Appellate Aimthority will disposa

of the matter objectively and giving a sympathetic consideration,

For the reasons stated above, this 0,A, stands disposed

of uith a direction that if the applicant files an appeal memo,

against ths impognsd order dated IB,3,1967 within 10 days from

today, the same shall be disposed of uithin e period of three

months of ths receipt of memo of appeal,. This does not

precliuidB the applicant from availing of the remedy luinder the

Administrative Tribuinsls Act in accordance uith lau,

costs.
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